
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A.No.636/91 	 Date of Orders 10.3.94 

BETWEEN: 

T..Maddjleti 	 •. Applicant. 

A N D 

The Sub-Divisional Officer, 
Telecom., Gadwal - 509 125. 

The Telecom District Engineer, 
Mahabubnagar - 509 050. 

The Chief General Manager, 
Telecom, A.P., Hyderabad - 1. 

The Director General, Telecom, 
(representing tinion of India, 
New Delhi - 110 001. 	 .. Respondents. 

Counsel forthe Applicant 	 .. Mr.C.Suryanarayana 

Counsel for the Respondents 	 .. Mr.N.V.Ramana 

zt,• c 

CORAM: 

61  HON'BLE SHRI A.B.GORTHI s MEMBER (ADMN.) 

HONBLE SHRI T.CHANDRASEXHARA REDDYOS MEMBER (jUDT.) 



Order of the Division Bench delivered by 

Hon'ble Shri A.B.Gorthj, ?mber (Admn.). 

The applicant was initially engaged as a 

casual mazdoor from 7.7.1984 by the Sub-Divisional 

Officer, Telecom, Gadwal (Respondent No.1). In 1984-85 

he worked for a total of 283 days. Subsequently1  again 

engaged by Respondent No.1 in August 1988 and he continu-

ously worked till the end of August 1990 for a total 

of 535 days. His services however were terminated w•e•f•  

1.9.1990. His claim in this application is for a 

direction to the respondents to reengage himen4 to confer 
o— t 

upon temporary status to-the-bsor-ptt3n in regular 

establishment. 

2. 	The respondents in their reply affidavit 

have stated that the applicant worked for 28 days in 

1984, 76 days in 1985, 103 days in 1988, 230 days in 1989 
aLA 

and 109 days in 1990. The respondents thus w4*1 not 	It 

dispute that the applicant worked for mor#han  535 days j 
b-h 

during 1988-1990 that they seem to contend that in 1984- I 

1985. the applicant worked for a lesser number of days 

then alleged by the applicant in the Ok. The applicant 

in support of his contention regarding the number of 

days of, work, done.by. him annexed to the OA copies of 

the extrac....tram the days 	 showing the details 

of the number of, days of his engagement. The respondents 

ought to have verifx this with a view to see whether 
IC h/ thrkare correct or not2 
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To 

	

r 	• 
1, The Sub L2visiona]. Officer, Telecom, Gadwal-509 125. 

' 
The Telecom flLstrict Engineer, Managubnagar-050. 

The Chief Gener1 tManager, - 
Telecom, A.P.HyderaJDad1. 

S   
The nirectorener

.  
-q 	al, Telecom, Union of India, 

New DeihiaL 

One copy to Mr.C.Suryanalayafla, Advocate, CAT.Hycl, 

One copy to Mr.N.v.Ramana, Addl. .asô.cAT.!-Iyd. 
7. One copy to Library, CAT.Hyd. 

	

8. One spare COPYo 	i- .. 	£ 	• 	.• £ 

	

- 	 4 Jr 	 r 	. -. 

	

pvm. 	 . 

5? 
 t1kVi  

. 	. 	. 	... 	. 	in 	. 	S.. 	S 	- 

	

1• 	 £- 

- 	
.- 	 - 

-- 5 

r . 	hi t 

3-s 	 La. Ths.a t 

- 	 I 	 •. 

S 	. 	 7 
£ 	 ... 	7. 

:4 

- 	 S 	 - 

	

- 	r 



.. 3 .. 

In any case there is no dispute that the 
Cf 

applicant worked for morethan 535 days and thus bec&iie 

eligible for grant of temporary status. Iarned cotheel 
-- 	- 	.-. 1'L..L.. 	-  

for the applicant.has stated. that the respondents terrnina 
.a.. 	, 

the services of the applicáñt wef. i.g;iggo, without 
0 eO.Ls  

authority and Without justifidiElon-., -The termination 
ii 	' 

dhould theefore b deciárM' asCr'
illegaf and the applicant 

'c.S,tI1-.- iL- 
should be given the benefit-of

C--  intervening period from . 	'a.- 	'L—•------'--•- 

1.9,1990 till the date of fljs:reipstatement for 4e 

sea4ces-e4-cetsng. his seniority and continuity in 

service. In the extent case we are unable to exceed 

to the request of the applicants counsel for the 

reason that there is nothing on record to show that the 

termination of the service of the applicant W,ef. 1.9.90 

is illegal. 

The facts of the case clearly indicate that 

the applicant did workefor mor4than 535 days, &tea tc-

during the period of 1988-1990 and as suth bec$me eligible 

for temporary status. In view of this ,this OA may be 

disposed of with the following directions :— 

The name of the applicant shall be entered 
in the casual labour register taking into 
consideration the numbesf days of service 
rendered by him as stated by him in this 0?. 

If anyone junior to hirL 'since been 
engaged the applicant wM shall be re-
engaged as soon as work becomes available. 

The case of the applicant for grant of 
temporary status and subsequent regulars-
satiori/absorption shall be considered by the 
respondents in accordance with his Seniority 
and as per the extant instructions. 

There shall be no order as to costs. 	 - 

(T.CHANDRASEYJIARA R1SDY) 	 -' (A.B.Go(pi.iI) 
Member(Judl.) 	 Member(AdmnjWJ 

Dated :10tha&ch,_199f 	 IT (Dictated in Open Court) 
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TYPED BY 	 C0rARED BY 

CHECKED B.( 	 APP'ROVED BY 

IN T4L1 CENI ?LI..J:LTtsTRyTIvE TRIB 1JLAL 
- 	Hrn;:Ij 3EJCH kT HYDERADAD 

TEE HUn! LL 	 V.NEELADRI R0 
f/ICE CAIflMAjJ 

THE I-ION'BLE 3vR.2,03.GORTHI 2 MEMBER(AD) 

THE NON' BLE MRGTCCHANDRASEICFJ.R REDDY 
MEHBER(JTJDL) 

ND 

THE HUN' BLE MR1L.RANGARA3Z.N : M(ADNN) 

Dated; 10 23 -1994 

o.ANo. 	
/ 

T.A.No. 	 (w.p. 

Admitted and Interim Directions 
Iss ed, 

All red 

Disposed of with directions 

I 	Dasnnpsed. 

Disrr4s ed as witbdrawn 

Dismi4sed for Lkfault. 

• 	 • 	 Rejec4e/Ordered. 

No order as to costs. 
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